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MR. SPEAKER: Dr. Vasant Kumar
Pandit.

Cultivati_on of “Kesari” pal

*757. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government hav, re-
ceiveq complaintg from Vindhya Pra-
desh region of Madhygy Pradesh, parts
of U.P. and Bihar that agricultural
labourers are being paid their wages
in the form of poisonous pulse namely
“Kesari Dal”’;

(b) whether the Department  has
surveyed and identifieq villages in
Madhya Pradesh and in other gtates
which are affected by Kesari Dal dis-
tribution and cultivation;

(c) what gteps are being taken to
ensure implementation of ban on cul-
tivation and distribution of Kesari
Dal by the concerned State Govern-
ments; and

(d) what stepg are taken to prevent
adulteration of other “dals” by Kesari
Dal? .

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVII, SUPPLIES (RAO
BIRENDRA SINGH). (a) Some
general reports in this regard have
been brought to the notice of the
Government,

(b) According to the report of the
National Institute g¢ Nutrition, Hy-
derabag unde, the Indiap Council of
Medical Research, the following dis-
tricts/areas had been identified to

have had outbreaks of Lathyrism
caused by eating large amount of
‘Keseridal"—

dal’: —

Bihar: —

Patna, Monghyr, Darbhanga.
Madhya Pradesh:

Saugor, Bhopal, Hoshangabad, Nara-
singhpur, Jabalpur, Damoh, Bilaspur,
Khandwa, Raipur, Chindwara, Seoni,
Rewa, Satna, Panna, Tikamgarh.
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Origsa:
Orissa.

Punjab:
Norowal.

U.P..—

Mirzapur, Lucknow,
Bareilly, Pilibhit, I.akhimpur, Bah-
raich, Hardoi, Rampur, Gorakhpur,.
Azamgarh, Ballia, Sitapur, TUnnao,
Badaun, ang Basti.

Allahabad,

West Bengal:—
Murshidabad.

(¢) and (d). Under Rule #44-A of
Prevention of Food Adulteration
Rules, 1955 it hag been provided that
no person in any State shall gell or
offer or expose for sale, or have in his
possession for the purpose of sale,
under any description or for use ag an
ingredient in the preparation of any
articl of food intended for sale
‘Kesari Dal’ and itg products in any
form. Notifications giving effect to
the aforesaig prohibition are required
to be issued by the State Govern-
ments, All the States except Madhya
Pradesh, Bihar and West Bengal have
prohibited the use of Kesari pal for
human consumption.

DR. VASANT KUMAR PANDT:
Hon, Speaker Sir, the casual manner
in which this reply has been given
on this very important topic ig very
disturbing. ‘Kesari Dal’ known. in
scientific terminology as lathyrus
sativus contains lethal poisonous sub-
stance. For the last so many years
this has heen produced in M.P,, Bihar,
Orissa and West Benga]l. From the
reply you will see that glmost 50 {0
60 per cent of the districts are produc-
ing this Dalns in M.P. and Bihar.
The Government has not given many
other facts such ag the reports of the
ICMR and National Institute of Nutri~
tion. All that hags been stated here
is that under Rule 44A of ihe Preven-
iion of Food adulteration Rules it has
been notified. I have asked two gpeei-
fic guestions., Whether this dal ' is
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being given to bonded and contrac-
tual labour; if so, what stepg does
Government contemplate to stop dis-
tribution of this dal among these per-
sons? After knowing its fatal and
poisonous effects, is the Government
going to ban ifg cultivation or monitor
cultivation haq distrubution of this
dal? Mere]ly banning its “sale or its
exhibition for sale and using it in
arlicles to be sold”, will not solve the
problem. I am surprised that in one
Department of the Government, this
dal is being cultivated and produced
while in another Department, its sale
has been banned.

In 1855, this question wag raiseq by
me in Maharashtra Assembly when
there were -some cases of lathyrism
Angd it was banned. It was also ban-
ned in Karnataka. But the main
producing centres are still producing
this dal, Will the hon. Minister
enlighten this House that if it is
poisonous ang unfit for human con-
sumption, then for what purpose is
this dal being used?

MR. SPEAKER: Agk simple and
straight question whether the Govern-
men is going to ban it or not.

DR. VASANT KUMAR PANDIT:
The reply has been given that the
Health Department has issued direc-
tions. ’

MR. SPEAKER: Then ask the
straight question. Why are you mak-
ipg the question so long?

DR. VASANT KUMAR PANDIT:
May 1 know whether the Government
hag ascertained even after this ques-
tion was tabled that this da] is being
given to contractual labour and bon-
ded labour particularly in the States
where bonded labour is there? If this
dal is piosonous for human consump-
tion, ig the Government thinking of
banning this dal which is not possi-
ble because the lobby of rich far-
mers is operating? Madhya Pradesh
issued the netification banning produe-
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tion of this dal but within weeks, it
had to withdraw that. Are you go-
ing to ban cultivation or monito, the
distribution of this dal?

RAO BIRENDRA  SINGH: The
Government’s stand with regard to
the use and sale of this dal has already
been stated by me. There States
have not banned its sale. If the sale
has not been banned, the use also
cannof! be banned. They are West
Bengal, Bihar and Madhya Pradesh.
Whether it is used by bonded labour
or by producers themselveg and cther
consumers, it is just the same thing.
Anybody can use it if jt has not been
prohibited by the State Government.
This is a crop which is generally culti-
vated by smal] farmers in drought
prone areas and also in areas where
rainfall is very high. This is g crop
which can be raised ip mixegd culti-
vation with rice and also with wheat.
It is highly drought resistant and it
can also grow in high moisture condi-
sions. That is why, people still
have not given up the cultivation of
this dal. But there are some new
varieties of this dal that are being
cullivated. They do not have so
much of neuro-toxic content ag local
varities, which have been proved to
be very harmful for health, that is
about 0.5 per cent and neyw varietyes
have less than 0.2 per cent or some-
thing. That ig not supposed to be
very harmful. But in parts where
it is used, people boil it, throw away
the water and then it js cooked and
taken.

PROF. MAHU DANDAVATE: 0.5
per cent persons die?

RAO BIRENDRA SINGH: Nobody
dies. But it has got its il] effects.
We are trying to propagate new vari-
ties of the dal and also educating the
people to cultivate masoor. But,
traditionally, people have been cul-
tivating it and they do not easily give
it up; they cannot be persuaded to
give it up all at once. But now there
is a general feeling that this dal is
harmful and people know it is har-
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#ul. There has been a long debate in
Parliament, and in the press also, that
fhe kesari dal should not be grown.
We are trying fo see that we give it
#o all the media engaged in the public
like Press, Radio, T.V. under the
¥inistry of Information and Broad-
crasting.

SHRL SONOTSH MOHAN DEV:
Are you talking of Kishori or Kesari.
~our Minister?

TRAO BIRENDRA SINGH: That
Minjster is Kesra.

MR. SPEAKER:
at least

RAQO BIRENDRA SINGH:
rnale Minjster.

It is not Kishori,
It i;‘; a

Under these circumsiances we are
¥rying to see what can be done. It
ddepends upon the States to see that
¥his dal is not produced. They can
@robhibit its cultivation and sale.
if Tthey Hke, The advice of the Gov-
<«rnment of India has already been
siven, @n the basis of the report from
the Health Ministry.

DR. VASANT KUMAR PANDIT:
Is it a fact that during the last ten
vears the production of kesari dal has
increased in the country? Is it also a
facg that the Government is not only
“#rying to introduce nsw varieties, but
also experimenting with high yielding
warieties of kesari daj? If 0. what
will pe done with regard to the moni-
toring of the distribution and move-
tent of this dal by the Centre, in-
stead of passing on the buck to the
States?

RAO BIRENDRA SINGH: I have
Tolg the position ag it standg and also
The Iaw. I do not think the production
of thig dal hag increased substantially.
I am not sure; it might have become
static at some level. But, ag I stated
earlier, with the  xtension of the jrri-
gation facilities, ‘with the pnewly deve-
loped varieties of seeds and various
«<redits being supplied to the farmers,
‘with the education that is being jm-
parted by the extension officers, we
hope that itg cultivation will reduce.
At present the total production of
kesari dal is about 05 million to 1
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million tonnes and thig is not much

for a particular variety of dal.

PROF. MADHU DANDAVATE. I
am asking this question without pre-
judice to my (Calling Attention Notice
on the same subject, which you have
admitted.

MR. SPEAKER: That hag been a
casualty of thig question.

PROF. MADHU DANDAVATE: To
parts (a)) and (b) of the question,
the hon. Minister has referred {o the
genera] reports in this particular re-
gard which have been brought to the
notice of the Government He has
referreq in particular to the Report
of the National Institute of Nutri-
tion, Hyderabad. 1 would like 0
know from him whether he has al-
ready studied a report, prepared by
the Gandhi Peace Foundation, the

title of which is Langde Gaon Ki
Khani, Mr, Speaker: Gaay?
PROF. MADHU DANDAVATE:

Gaon, If you do not understand gaon,
who will understand it?

In that particular report, prepared
by the Gandhi Peace Foundation, it
has been specifically mentioned that
they have conducted a sample survey
in certaip areas in Rewa district of
Madhya Pradesh, and they have spe-
cifically stated that the bonded labour
has been using this particular kesari
dal and that they are given this in
lieu of wages that are supposed to be
paid to the bonded labour. Is it true
that this malpractice has been going
on?

SHRI M RAM GOPAL, REDDY:
There is no bondeg labour,

PROF. MADHU DANDAVATE. You
know it very well.

I want to know whether his atten-
tion has been drawn to that particu-
lar report, prepared by the Gandhi
Peace Foundation where it is men-
tioned that due to the dangerous cha-
racteristic of the kesari dal, no matter
what is the percentage of the pbison-
ous element, if it is swallowed, in
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that case, they suffer from lathyrism

and their legs get paralysed. If their
legs get paralysed, in that case, the
agricultura] labour would lose the
capacity to do agricultural work.
Therefore, if the State Governments,
of their own, are not prepared to ban
kesari dal, will the Central Govern-
ment issue guidelines, as in the case
of cement? Will the Central Govern-
ment advise the wvarious States ‘“hat
the cultivation of this  poisonous
kesari dal should be stopped?
Ang if the State Governments are not
taking due notice of this particular
poisonous character, I do not know
whether they themselves are paraly-
sed as a result of swallowing kesari
dal and if they have not done that,
in that case you must warn them
that the Centre will not tolerate cul-
tivation of this posisonous dal which
wil] ultimately spoil the labour rela-
tions. 1 want a categorical answer.

RAO BIRENDRA SINGH: We have
taken note of the suggestions of the
hon Member and his sentiments in
this regard.

PROF. MADHU DANDAVATE: The
first part is not a suggestion. I will
repeat my question again. It is a
sharp question Don’t give "a blunt
answer.

My first question was whether it
has been brought to his notice about
the Gandhi Peace Foundation’s Re-
port, Langdi Gaon Ki Kahani, which
has been released Ly one Chief Mini-
_ ster in Delhi. I would like to know
whether your attention has been drawn
to that Report whether you have
studied it and whether you are going
to act on the recommendations of that
Report.

RAO BIRENDRA SINGH: Sir, I
have not studied that particular Re-
port, but I have seen geveral other
stories on the subject and I agree
with the Hon. Member that this parti-
cular dal has harmful effects on
human beings when they consume it.

MR, SPEAKER: Then you should
stop this.

RAQO BIRENDRA SINGH: We want
to stop it. (Interruptions),
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ST wEMadad § 4 ITsl i 9g
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SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the question we are
discussing is important pecause of the
fact that it involves the poorer sec-
lions of our society. Not only .he
news has appeared in recent past but
this has been going on and this ig a
very dangerious dal, as you know. in
our State it is known as Kesari.

MR. SPEAKER: Did you have some
chance of tasting it, Professor?

SHR] SATYASADHAN CHAKRA-
BORTY: I have not tasted it.

(Interruptions).

PROF, MADHU DANDAVATE: Sir,
if he had stasted it, he would have
been more militant.

MR. SPEAKER: I would not have
allowed him!

SHR] SATYASADHAN CHAKRA-
BORTY: Will the hon. Minister
agree that by your vigorous planning
and all that you have peen able to
keep at least 70 per cent of the people
illiterate and whatever we discuss in
Parliament and whatever appears in
the newspapers, these things do not
reach the village people the illiterate
people  who generally suffer from it
So, will the Government start educa-
ting the masses—because this is im-
portant, even the law will not be able
to help it—about the dangerous con-
sequences of taking this particular
type of pulse and if so, in what way
you want to do this propaganda and
all that in those regions where these
are produced and consumed?

RAO BIRENDRA SINGH: What-
ever is being discussed in this House
will also educate the people gbout it.
but taking note of the suggestion of
the hon, Member I would request him,
through you, Sir, to persuade his West
Bengal Government to ban jt at least
like other States have banned :t,
b'efore he gives any suggestions to us.

(Interruptions) .

SHR] SATYASADHAN CHAKRA-
BORTY: wmr. Speaker, Sir, generally
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thig is not consumed there, but even
then since you have said 3 shall...

MR. SPEAKER: Pursue.

SHR] SATYASADHAN CHAKRA-
BORTY: . .pursue it now and als®
1 hope to do it after the elections
when we come into power. But you
alsp fulfil the part of your promise
about the propaganda which should
be carried on.

RAO BIRENDRA SINGH: After
the elections in Bengal there is no
hope of your coming.

(Interruntions).
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HEAT HZEW :  FCeT ATl |
Buffer gtock of foodgrains

759, SHRI HARIHAR SOREN: Wil
the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) what were the buffer stock posi-
tion of foodgrain maintained in differ-
ent States in the year 1980-81 and
1981-82;

(b) whether Government have a
proposal to raise the buffer stock of
foodgrains in 1982-83; and

(¢) if so, the State-wise target set
in this regard?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND  CIVIL, SUPPLIES (RAO
BIRENDRA SINGH). (a) Buffer
stocks of foodgraing are maintained on
all-India basis and, subject to con-
straint like available storage capacity,
movement feasibility etc, these are
kept at various centreg in the country

for meeting requirements of distribu-

tion. Position in regarq to total stocks
of foodgrains with the Central and
State Governments in various States,
as op 1-4-1980 and 1-4-1981, is indi-
cated in the Statement Nos I & II laid
on the Table of the House,

(b) As per decision taken in 1973,
a buffer stock of 12 million tonnes of
foodgrains is required to be maintain-
ed over and above the operational
stocks ranging between 3.5 to 3.8
million tonnes on 1st April anq &.2
to 8.8 million tonnes on 1st July of
the year. The present level of stocks
being below this level, efforts zre
being made to build up the stocks by
maximising procurement as well as
regulated release of foodgrains for
their judicious utilization. The GoOV-
ernment have also constituted a Tech-
nical Group in April, 1981 for work-
ing out the national buffer policy. for

foodgrains for the Sixth Plan pericd.





